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CENTRAL ZDMINISTRAT IVE TR IBUNAL
PRIN IPAL BENXCH
NEW DEIHI

C.P. NO. 105/94 in
C.A. NO., 3]128/92

New Delhi this the 8th day of spril, 1994

CORAM ¢
THE HON'BLE Mi. JUSTEE V. S. MALIMATH, CHAIRMAN
THE HON'BLE Mi. P. T. THIRUVENGADAM, MEMBER (A)

Amir Chand Arora S/0 Late Ram Chand,
R/O 62, South Patel Nager,

By advecate Shri Randhir Jain

Versus

1. shri A. C. Majumdar,
Jeoint Director of Agriculture,
Govt. of Arunachal Pradesh,
Nahar lagun, Itanagar-791111.

2. shriRajiv Rattan Sah,
Joint Secretary (Vv.7s),

Ministry cof Home aAffairs,
North Block, New Delhi, Kesp ondents

O R D E R (ORAL)
Hen'ble Mr. Justice V. S. Malimath -

As the necessary parties have not been impleaded
and the parties impleaded are not parties in the original:
application, the counsel for the petiticner sought
leave to withdraw this contempt petition, without
prejudice to his filing a fresh petition impleading
proper parties. Reserving liberty as prayed for,
this contempt petiticon is dismissed.
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( P. T. Thiruvengadam ) { V. s. Malimath )
Member (A) Chairman




